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To, ’

The Registrar,

Th‘e National Green Tribunal,
Principal Bench,

New Delhi

E-mai]-judicial—ngt@gov.in

52023 passed b

Sub: Action Taken Report (ATR) in compliance of the order dated-30.0 - 00 of 2023

Hon'ble National Green Tribunal, New Dellhi in Original Application
Kuldeep Kumar Versus State of U.P,

Sir,
In compliance of the order dated- 30.05.2023 passed by the Hon'ble National Green

Tribunal, New Delhi in Original Application No. 400 of 2023 Kuldeep Kumar Versus State of
U.P. The Action Taken Report is annexed herewith and forwarded to you with the request that the

same may be placed before the Hon'ble Tribunal.

Yours Sincerely
Enclosure- As above -—-*@\\
N \'3\ 3

( Ghanshyam )
Chief Environmental Officer,
Circle-3
Copy to:
1. Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi for

necessary action please. _
2. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and necessary

action please.
3. Regional Officer, U.P. Pollution Control Board, Meerut for information and necessary

action. A
PSS

Chief Environmental Officer,
Circle-3
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T.C.-12 V, Vibhuti Khand, Gomti Nagar,
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a@s - 226 010 Lucknow - 226 010
N : 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
%9 : info@uppcb.com E-mail  :info@uppcb.com

qaurge : www.uppcb.com Website : www.uppcb.com
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NGT i Sxeg Report in compliance of Order dated 30-05-2023 passed by Hon’ble
0. 400/2023 Kuldeep Kumar Versus State of U.P.

30.05 1(;2‘; il:%l:\ relevant contents of the order given by Hon’ble NGT order dated
: A No. 400/2023 are as under :-

......... 2. The complainant has alleged that one Sanjay is running a

kohlu/crusher iy the midst of the heavily populated area of Kasba Tatiri, emitting huge

smoke and causing noise and air pollution damaging environment and creating health

hazard to local residents.

3. In our view, the issue raised in this application can, at the first instance, be
looked into by concerned local authorities, for the purpose whereof, we constitute a joint
commiittee comprising State PCB and District Magistrate, Baghpat who shall look into
the matter, visit the 2 site, collect relevant information and if finds violation, would take
appropriate remedial action including, preventive and punitive action (including,
assessment of environmental compensation) in accordance with law within two months
and further ensure that due SOPs are Jollowed by the Kohlu in question and for other
similarly operating units as per the operating season”.

1. In compliance of the above order dated-30.05.2023, the Joint Committee was
constituted having officers ADM(F/R), Baghpat and Environmental Engineer,
UP Pollution Control Board, Regional Office, Meerut. The committee inspected
the site on 22.06.2023 and recommended to initiate legal action against the said
Kohlu under provisions of Air (Prevention and Control of Pollution) Act, 1981. The
report is enclosed and annexed as Annexure-1.

2. As per the recommendation of the Joint Committee report U.P. Pollution Control
Board issued closure direction against the Kohlu of Shri Sanjay situated in Kasba
Tatiri, Tehsil and District Bagpat u/s 31A of Air (Prevention and Control of
Pollution) Act, 1981 on 24.07.2023. The closure direction is enclosed and annexed
as Annexure-2.

3. In compliance of the closure direction issued by the U.P. Pollution Control Board
the owner of the Kohlu has dismantled the Chimney of the Kohlu and given an
Affidavit that the Kohlu will not be operated in future at the present site. The
affidavit and photographs given by the owner of the Kohlu is enclosed and annexed
as Annexure-3.

The above Action Taken Report is being submitted for kind consideration.
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LEELUP Pollution Control Board, Meerut

Akhilesh kumay gautam JRE,UP Pollution Control Board, Meerut

The Joint commiutee insp

ccted the questioned Mys Sanjay ka kohlu, tatiri Bagpat Unit on dated 22.06-2023.
The abservations and recommendation are as below:-
L. A Jaggery uniy (Kohlu) has been established in kasba Tatiri tahsil and district Bagpat by Shri Sanjay.
2. During the inspection questioned kohlu was not found in operation due 1o off season.
3. The crusher unit was found removed from the site due 1o off season. Three pan furnace and Stack of
10fit height were installed al the qQuestioned site,
4. The questioned kohlu has nat obtained CTE for installation of kohly and not obtained C1O foar
operation of kohlu from Board,
3. The establishment of kohly is not found as per guideline of CPCR regarding Kohlys,
6. Utwar Pradesh Pollution control board may initiate legal action against the said kohly under Air
{prevention and control of pollution) Act 198
7. Photograph of inspection annexed.
A factual report is being submitted for kind perusal and [urther action in this regard.
A
oy
" (Akhilesh kumar gautam) (Prakei Kumary (Pratipal Chauhan)
. : ~ e d P LR ADM(FIR),
UP Pollution Control Board ~ Up Pollution Cantrol Board Baghpat
: _ B -+ Meerut , Meerut
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